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SHRI A. D. MANI : 1 have given my !
name also. i

SHRI LOKANATH MISRA (Orissa):
Before you call the Minister to make
the statement, I have a submission to
make.

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): You can sub-
mit after he has made the statement.

STATEMENT BY MINISTER RE-
GARDING THE SCOOTER PRO-
JECT IN THE PUBLIC SECTOR

SHRI LOKANATH MISRA (Orissa):
We know what the statement is about.
Is it something other than scooters? If
it is regarding scooters I have to bring

to your kind notice a serious lapse. |
The Chairman was good enough to |
pull up the Government last time

because of some leakages in the press,
four times, even when both the Houses
were in session. Today, again, I bring
to your kind notice a news item in the
Statesman of today where it leaks out

certain  policy matters  which are
decided in the Cabinet. Now, Sir,
beforc these announcements were
made in both the Houses of Parlia-
ment. ...

THE  VICE-CHAIRMAN  (SHRI |

AKBAR ALT KHAN): Ts it the state-
ment or the news ?

SHRI LOKANATH MISRA : What-
cver news is contained in  the news-
paper is contained in the statement.
Let him make the statement. Thereafter

we shall tally whether some of the
informations which are contained in ;
this newspapers are also contained in

his ‘statement.
point,

Then T shall raise the

SHRI LAL K. ADVANI (Delhi): 1
am sure this is a point of order which
pertains to the Chair. My submission
is that this morning’s report states very
categorically that the Union Cabinet
took a decision in respect of manufac-
turing scooters in the public sector.

[RAJYA SABHA]

! to appear in the press, unless

This is the substance of the report.
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Then news item goes on to give details
about the likely price, structure capa-
city of the project etc. 1 think this is
the fifth time during this one Session
when a thing of this kind has happen-
ed. And if Union Cabinet decisions

. cannot be kept secret from the press,

T really wonder how this Government
is functioning. It has been repeatedly
pointed out that a Cabinet decision
should not appear in the press before
it is first announced in this House. My
submission is, so far as thé press is
concerned, this sort of report is a
tribute to the press; but so far as the
Government is concerned, it is a shame
and scandal for the Government.

SHRI S. D. MISRA (Uttar Pradesh):
There. are spies in the Cabinet.

SHRI LAL K. ADVANI. This has
happened repeatedly. The day is not
far ofl when even internal discussions
of the Cabinet—who spoke what and
who differed from whom—are going
this s
checked by the Chair. My submission
to the Chair is, this sort of thing should

not happen again. f it happens,
then certainly it is contempt of the
House.

THE VICE-CHAIRMAN {SHRI

AKBAR ALI KHAN): ‘The Minister.

THE LEADER OF THE OPPOSI-
TION (SHRI S. N. MISHRA): What is
the ruling of the Chair on this point?
Sir, we have been mentioning, as you
know, this very subject so often during
the current session of Parliament and
four or five times this has occurred.
Now, the Chair should be pleased to
indicate to us what the remedy to this
kind of thing is.

THE  VICE-CHAIRMAN
AKBAR ALI KHAN): After
the Minister.

SHRI S. N. MISHRA: But this is a
very serious matter.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND INTERNAL
TRADE (SHRI DINESH SINGH):
Sir, the hon. Members have raised this
question and said that there was some

(SHRI
hearing
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policy decision which has been leaked
out to the press May 1 say that this
decision was tak:n last October and it
was known to tne press, to everybody
in the country. (Interruption by Shri
Lal K. Advani) Either you speak or [
speak. Both of us cannot speak at the
same time. Yo1 had your say. Now
you might do rie the courtesy of
listening to me. What T am trying to
say is that this lecision was taken last
October and as 1 read the statement,
you will see that there is no question of
any policy decis on having been leaked
out. I took the earliest opportunity of
informing the Fouse because it is a
matter in whick the House will
very greatly intcrested. What we have
done is really [ nplementation of the
rccommendation: of the committee. The

policy decision ‘was really taken last
October and. therefore, there is no
leakage of any policy as such. Now.
with vour permssion, T will read out

the statement.

ITATETS  T2RY, 9 f& @I
F1 AR 2 f& a7 7 7 a9 ey
famtor &7 F ™o, . .

SHRI G. A. A\PPAN (Tamil Nadu):
On a point of o-der, Sir, He is reading
it in Hindi. Wh <hould he not read it
in English? Ans policy statement of
the Government has to be given in
English.  ([nterr4ptions) Why should
the Minister read it In  Hindi? The
Minister is cominon for all States. He
does not belong to a State which en-
courages Hindi. He is representing all
the States. So. the Chair may request
the hon. Minste fo give the statement
in Enulish.

THE  VICE-CHAIRMAN (SHRI1
AKBAR ALT KHAN): In this matter it
is the option o' the Minister to read
it out cither in Hindi or in English.
For those Mem rers who do not under-
stand Hindi, arrangement is there for
translation,

SHRI G. A.
to other langu..ges.
tion; it is undu: preference given to
‘Hindi. Anyhow, let me voice my
protest. If it comes from other Mem-
bers, we can tolerate it. But this is a

A\PPAN : It is an insult
Tt is discrimina-

[18 AUG. 1970]
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national issue. It is a national state-
ment. They cannot give undue promi-
nence to Hindi.

sft feawm Taz : Jar f& @37 #1
A g R oA T oA m=ew
fmio & & fa8 o FreET 9wy
aa § ama & fAua o ar.

SHR1 G. A. APPAN: 1 walk out as
ia protest. What is this? He is making
a statement in Hindi, trying to give
undue prominence to it. Let him make
the statement in Tamil.

I
(At this stage. the hoin. Member left

the Houve).,

o ol femwiag s . AR UF =
orfa Teaw AFAET favasi & vE
zq #1 fafA a7 d@q & fou 21
fa Far Taw faa oF [T AT AT
JOMEA FAFT AT FAT 7A°9F 2 |
fagrast #1 79 afafa § s afqaeT
Sega < fear 7 T AET T I
g #r 7 | afafa 7 a7 fawfor £
z fa 21 gl ¥ AU 9X TGV |
1,00,000 v gft aw fauior wv
F forx foras faware a7 a2t &1 sqaeay
F TS A, g a9 9 UF SO
#F1 eqrar v 7fe & aragfE g,
frrg 3o Fo9 2 fE eET wT R
FE AYAT ATA ITed AL €1 afufa
¥ AqAE THET T A A B ATER
A1 AT FTA q TN A H 5 AT T
17 {7 af et F AEIST q9q7 IqF
FEFEAIT A 3 a9 AR AT | IR
g 1 @A # fF oFT qes afrsr
F = & for foma wpev 3o qar
fraw #1 wfedt @ fag 7% 7€ FE@EE
t fr agy favg 7 famwm Aq@T § &7
qAH AW ARA FT A4T FAT AT

T AWT I § TEA E I FT
| wreafas W 2 o7 98 gfafeT ag @
\‘%Ufm‘fasﬁsﬁmmwmmq‘él
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ECHE R R LI FUR E - S S R
agdl g5 AT & fod quiede T AT
F faswra ¥ fag Aot sdvear &7 9 |

ZHT 10T qCHE 7 ag e fwar
2 i gearfag s da F1 afrsar
¥ fadr odfd faRelr T9d & TR
F7 faator fear sio fome f& ST
1 faa7 faeres wrees favqn shoas |

Tdr AT 9% el ¥ fmim &
fad uF IogEd AT F WS fod
T IITE ST @ F Al G 89 A
T FgEE otEAT & el ¥ i
1 gTaE fFar J1 wF |

SHRI LOKANATH MISRA: Sir, now
my objection stands so much so that
there are certain phrases and sentences
which occur in the statement itself and
which relate to policy, as I said. 1 will
read out the sentences. The first point
is it is a matter of policy whether they
are going to do it in the public scctor
or the private sector; number two is
also a policy matter whether it is with
foreign collaboration or is fully indi«
genous. I is a matter of policy; is it
not? Would you not agree that it is
a policy matter?

THE-VICE CHAIRMAN (SHRI
AKBAR ALl KHAN): This was
decided. . ..

SHRI LOKANATH MISRA: No,
Sir. Thalt it would be a foreign colla-
boration was not decided. . ..

SHRI LAL K. ADVANTI: Only the
public seclor was decided.

SHRI LOKANATH MISRA: Sir,
kindly be attentive. This is a very

subtle point. [t says, “The decision to
start a scooter project in the public
sector is not new; it is part of the
Fourth Plan and the Cabinet's ap-
proval to the project was given ‘in
principle’ last October.” That is what he
has said and that is what appears here
also. Now it further says. “What is

[RAJYA SABHA]
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new is the decision to seek a ‘suitable
modern’ model of ‘proven design for
mass production’ from foreign sources.”
So, it has definitely been leaked to the

press. The second point is this. They
are choosing a foreign design because
they want to compete with outside

market and they want a portion of it
to be exported. That is what exactly
the news agency also says here....
(Interruption by Shri A. G. Kulkarni)
Mr. Kulharai, is no authority on this.
There are  other  authorities, Mr.
Kulkarni, et me have my say. I do not
want to comment on you now.

SHRI A. G.. KULKARNI (Maha-
rashtra): Yes, you complete your point
and then I will have my say.

SHRI LOKANATH MISRA: The
news agency says,—about the modern
design—"The aim of the committec will
be to select a modern design that is cap-
able of being produced on a mass scale
so that it is possible not only to meet
internal demand but also to export part
ol the production.” It is part of what
is contained in the statement. There-
fore, there is a definite case of con-
tempt of the House. You may not
hold him for breach of privilege of the
House. but the Government has been
admonished tfour or five times. Let us
not make it a farce. The Chair pulling
up the Government has almost become
a daily routine affair. Let us not make
it a routine affair. They are used to it
and they will go on doing it and again
leak out to the press and ultimately you
will have to accept that position. We do
not want that position to come. Some-
thing more serious should be done so
that the Government would not dare to
do it in future,

SHRI LAL K, ADVANI: I do not
want to repeat what my hon. colleague
Shri Misra has said. He has pointed
out that substantially whatever the
Minister has said has appeared in the
press. [ will only mention two facts.
Firstly, the hon. Minister has referred
to the fact that the decision in
principle had been taken in September
last. I agree with him. This fact also
has been mentioned in this press
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report that in priiciple the Government
was agreeable t» have the scooter
manufacured in the public sector and
that this decision was taken earlier. But
a technical comrittee was formed and
the decision in r1:spect of the technical
committee’s repo rt was taken only
yesterday. This s important. It is on
the basis of that decision taken by’ the
Union Cabinet yesterday that this
report has appcared. This is  what
makes this leakae to the press a con-
tempt of the Hoise. The Minister has

himself said thar he has (aken the
carliest opporturity o apprise the
House of this dicision. May be the
Cabinet met las( evening and there-

fore he thought hat the earliest oppor-
tunity was to get it published in today’s
carly morning pupers and be leaked it
out to the press.

My second pcut is that the decision
laken yesterday has no relevance to
the September cecision because this
decision is to ha'e foreign collaboration.
This foreign co laboration issue is en-
tirely new and tlis is a decision that the
Cabinet took yesterday. Also, my
humble submission is that it is not
merely a question of policy decision.
Of course, in tiis case, policy is also
involved. But even if policy is not in-
volved, this is .n important decision
taken by the Government and it ought
to have been p aced before the House
first of all befo e it had gone to the
press. Anyone who would read this
report will comc to the conclusion that

this is not any casual Kite-flying by
journalists or an intelligent guess by
any press correspondent. This s
certainly briefirg by the Ministry or
the Minister ccncerned. It is for the

Chair to find ott. But I strongly hold
that this is a r-ase which certainly, if
not technically. amounts to contempt
of the House and therefore—this is
happening for the fifth time—you should
on your own s+4o motir refer it to the
Privileges Comunittee.
Privileges Committee will be able
unearth much more information
this matter.

to
on

THE  VICE-CHAIRMAN
AKBAR ALI KHAN): 1

(SHRI
want to
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reserve my judgment for tomorrow:
Hon. Member can ask questions for
clarificaion.

THE LEADER OF THE OPPOSI-
TION (SHRI S. N. MISHRA): Kindly
listen to the points of substance with
regard to this issue so that you might
be able to deal with it effectively to-
morrow in your Chamber. ..

THE  VICE-CHAIRMAN (SHRI
AKBAR ALl KHAN): They have
already spoken....

SHRI S. N. MISHRA: I will not

repeat any of the points made by other
hon. Members here. My only point is
this: If the decision had been taken
earlier in the month of October, then
was that decision announced to the
House ? 1 do not recollect. If the decision
had been announced after it was taken in
the month of October, then another
point would arise. What are the points
of departure from the statement made
earlicr? If any new grounds have
been struck, have these new grounds

been mentioned in the report this
morning? If there is absolutely no
newness about it, then there was no
point in making this statement, If

there is some newness in the announ-
cement, then we should know about the
points which are new. The two points
which are mentioned in this connection
are foreign collaboration. . .

1 hope that the |

THE VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN): You nced mnot
repcat them.

SHR! S. N. MISHRA: I am saying
this so that this point is not lost
on you. You seem to be taking 1t
lightly. ...

THE VICE-CHAIRMAN: (SHRI
AKBAR ALI KHAN): Not lightly. I
will consider it.

SHRI S. N. MISHRA :
cons.der 1it,

You will
We are raising this matter

for the fifth time during the current
session. We are serious about it and
we feel that this matter should be

| committed to the care of the Commit-
| tee of Privileges. It may not be a
L matter constituting privilege exactly,
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[Shri S. N. Mishra])

but even so those Members who con-
stitute this Committee might be able to
¢o into this matter a little more fully
and carefully, My submission is that
th’s matter should be committed to the
Privileges Committee, This has hap-
pened for the fifth time and the
Ministry concerned has been the main
crring Ministry during the current ses-
son. 1 would like this mafiter to be
committed to the Committee on Privil-
cges. It will not be exactly technically
4 maiter of privilege and yet. even the
case ol contempt could be gone into
by this Committce,  That is my sug-
gestton.

SHRI BALACHANDRA MENON
(Kerala) : Sir, I want to ask a question
regarding the statement made by the
hon. Minister. [t is not on this issue. It
is only on the question regarding the
statement.

SHRI A. D. MANI (Madhya Pra-
desh): Sir, 1 want to speak on  this
1ssue.

THE  VICE-CHAIRMAN (SHRI
AKBAR ALl KHAN): Some Members
are very keen.

SHRI A. D. MANI: Sir if [ may say
so respectfully, T speak in two capacities
—first, as a Member of this House and
sccondly, a3 a journalist of 40 years’
standing in this country. After what
Shri Mishra has pointed out. it is quite
clear that there is a ‘proven design.’ It
means that there has been a leakage
somewhere. We, the newspaper people,
depend on  loquacious Ministers  or
their assistants—we are thankful to
them for talking freely about decisions
taken in the Cabinet; otherwise, we will
not be in a position to produce news-
papers. 1 would not go to the extent
of my friend, Shri Mishra, of com-
mitting a newspaper to the Privileges
Committee. What I think is that
the purpose will be served if you pull
up ...

SHRT LOKANATH MISRA: He
never said that the paper should be
committed.

(RAIYA SABHA]
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SHR! A. D. MANIL: The Minister
has got to explain how identical words
appeared in the report of “The States-
man”. Unless the Minister has talked
about it, no newspaper man can re-
produce in a photographic way that
“the Indian design is not suitable and
we want something for the export
market”, which means divulging of a
Cabinct decision. Sir, I feel this is a
case where a broad friendly warning
should be administered to the Minister
which would meet the ends of justice.

SHRI S. N. DMISHRA: For how
many  times ?
THE VICE-CHAIRMAN (SHR!

AKBAR ALI KHAN): Shri Kulkarni.

SHRI A. G. KULKARNI: 1 want to
ask one question.

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Shrimati Purabt
Mukhopadhyay.

SHRIMATI PURABI MUKHOPA-

DHYAY (West Bengal}: Mr. Vice-
Chairman, Sir, there is a difference
between a Press report and a policy

statement made by a Minister in the
course of a Press interview or through
the Press. The question that has been
raised here is this: If it is only a
question of some items appearing in
the Press as a report of the Press or a
Press report, the Minister himself has
not done anything which is contrary to
the rules of privilege. But, if it is a
question that the Minister has given a
Press statement, where it is a policy
matter. without first giving it before
the House and placing that statement
here, he would have done a breach of
privilege. But, in this particular case,
the question is that it is a Press report
where the Minister has no responsibi-
lity and there is no question of breach
of privilege of the House.

SHRI A. G. KULKARNI : Sir, My
submission is that as the Minister has
rightly stated. the decision to manufac-
ture scooters was taken in October last
when, I think, the Parliament was not
in session and that was announced at
that time as a Cabinet decision. Then,
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Sir, it might be also that the decision
was taken on a report submitted by
some Committee- -I learn that it is the
Murthy Committ :.¢ which has submit-
ted a report to the Government of
India on the fe:sibility of production
of scooters. Then, Sir, my friends on
the opposite are stating that there is
a leakage in th¢ Press, 1 do not
understand whether there is any leak-
age in the Press because the decision
was already taken one year bacl, in
the last October, It 1is nit the point
that a new decision has been taken.
What 1 think, Si, is, as the statement
would indicate, 'hat the Cabinct has
finally decided t¢ manufacture scooters
in the public secor and that also with
foreign collabor ition. Whether that
foreign collabora ion is required or noti
is another matte but I do not under-
sand how the matter of privilege comes
in because no stch statement has been
made by the Minister to the Press
the Minister is n>t involved in this.

SHRI V. B. KAJU (Andhra Pra-
desh): I do not want to hold any
brief for the Government but I wonder
how this is beccming a matter of pri-
vilege. The Menber himself admitted
that it is leakage It is not a statement
made by the Minister to the Press
ignoring the House. If the Minister
has made a sta-ement to the Press
ignoring the acti:al right of the House
to hear first, thet the Minister could be
hauled up.

(Intcrruptions)

SHRI S. N. MISHRA: You seem to
be looking at us but you do not pull up
the Member wh:n it has been men-
toned for the fifth time. It has been
pointed out thar the leakage is deli-
beraic and ther:fore it constitutes a
privilege. You have no right to look
at us like that.

SHRI LOKAWVATH MISRA: He
says that if somebody is making an
irrelevant point, you should pull him
up and ask him to sit down.

SHRI V. B. RAJU: No allegation
has been made that the Minister has
rushed to the Fress cheating the rights

[18 AUG. 1970]
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of the House. That is number one.

| Secondly, a leakage can never be de-
liberate, it is an accident, There arc
so many leakages and even before a
Minister is sworn in or the Government
makes an announcement, the news that
so and so is going to be appointed as
 a Minister is there in the Press. Hun-
dred and one things come in the Press
and we must congratulate the Indian
Press for its capacity to extracts things
| from the Government and from Mem-
{ bers. Therefore we are wasting the
time of the House by actually delibe-
rating on this matter and it is better
that we drop this. We hope ths Gov-
ernment will be more careful o see
that such leakages will not be there in
the future.

THE  VICE-CHAIRMAN  (SHR{
AKBAR ALI KHAN): Now I close the
discussion on this. 1 give vort the
opportunity to ask questions on the
statement of the Minister if any clari-
fication is needed.

SHRI BALACHANDRA MENON:
I would like to know from the Minis-
ter whether there is not an indigenous
product in India even though it is a

small one and whether it cannot be
caocouraged.  Last year when  this
question was taken up, Minister re-

plied that there is some indigenous unit.
Now the unemployed engineers have
taken it up and they have formed a

society and have taken up that work.
Will the Government encourage that
one instead of going in for foreign

collaboration; even if it has not come
up to the international standard, it
can be helped to grow and in the course
of one or two years it can be developed.
I would like to know why the co-
operative sector cannot be encouraged
where the entire money has been
collected by the workers themselves and
by the engineers ? They have taken up
the factory and they are producing it.
Why not wt encourage it and even if it
does not come up to the international
standard, our people will be satisfied
with the swadeshi product. Why not
support that and make an attempt to
have our own scooter? This is a ques-
tion which I have asked several times.
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[Shri Balachandra Menon]

The engineers have collected the money.
The State Government has given the
money and we want proper encourage-
ment for that and let the 25,000 scoiters
which you will produce be on a co-
operative basis, which will be accept-
able to our people even if they are not
up to the international standard.

SHRI G. A, APPAN : 1 have a very
great regard for my friend, Shri Dinesh
Singh, who is here. In spite of that 1
only felt sorry that he began to give

the Government reply in Hindi in pre- |

ference to English. I only want 1o
ask for some clarifications. [s it not
a fact that in 1929 or 1930 motor

cycles of scooter type were being sold
for Rs. 190 each. Is it not a fact that
the cost of a scooter is in the range cf
three thousand rupees and more? And
is it no a fact that many of the people,
who are in need of scooters, are buy-
ingth the scooters at a heavy premium
paying some extra amount to the
people who deliver the goods and to
the pepolec who buy the licence and
permit for this and then transfer it to
another? Is it also not a fact that we
are not able to meet the full demand
for scooters? How long is he going to
take to make the country self-reliant in
the production of scooters? Also the
feels that by the policy of asking other
people to produce the scooters in the
private sector the price will become
Rs. 300 to Rs, 400 less. Is it such a
huge amount when compared to the
Rs. 3,000 and Rs. 4,000 being charged
as the price of a scooter ? May I also
ask the Government if it will agree to
a small committee of engineers and
Members of Parliament to produce the
scooters—not only scooters, but also
auto-rickshaws, motor cycles, jeeps, and
so on—in one and the same factory by
dismantling some existing plant and
putting in some new plant in its place.
When that Mr., G. D. Naidu, a small
individual, could make in those days a
motor cycle by his own efforts, is it
not possible for this country to decide
on a completely indigenous design and

leave it to a competent body of engi- :

neers and Members of Parliament and

[RATYA SABHA]
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Cost Accountants to decide on its price
and have it produced in this country to
the extent required ? To do this work
in this manner will he give an assurance
on the floor of this House?

st arAgee oy (faEre) o SwEwT-
ey wgred, faaest & Fwad 1 @
qET aTa Bt THr & 1 F o IuT, Avée
FIAT E | AfFT § ofme S Ac ¥
ag q=W fF 7g & ‘&l wRT wrEi-
T § fF ot 9o, sREe w fores
Ay AT gE S AT qIE A4
AR T W 2, qAG FAGT I AT
T qE G FA  FAEIEE X
qATT AAF F a7 qfeqd JFE7T B4,
FifF a9 a1 THIT 5,000 ¥o A T
gl AT AT AW 1 Iuew ot
AgY g, AR 4 §F g FAET &0
FCEET FIEFAT § AREN ST FM
IqF ATH T, FIT qg FRA FIATGREL
% — 4 qF A #ell Ny TgT ATE FL |
SHRI NAVAL KISHORE (Uttar
Pradesh): Mr. Deputy Chairman, Sir.
I would like to know from the hon.
Minister as to what is the exact pro-
duction of scooters at present in Indic.
What is the demand for scooters today
and how much of this demand has
accumulated so far? And then, Sir,
is it a fact that some of the units, that
have been producing or manufacturing
the scooters in India, have approached
the Government for the cxpansion of
their existing units on condition that if
expansion of their existing wunits is
sanctioned they would reduce the price
of a scooter by Rs. 3507 Lastly I
would like to know as to what would
be the price of the scooter that is go-

ing to be manufactured in the public
sector?

SIHRI A. G. KULKARNI: Sir, Gov-
ernment has now come up with a State-
ment wherein they have said that thev
are thinking of foreign collaboration.
If 1 remember correctly, it was said by
his predecessor here on the floor of
this House—I remember so; I will have
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to check it up .gain from the records—
that the small-scale sector was prepared
to manufacture scooters indigenously
and that therc were efforts being made
to encourage :uch production in the
small-scale secior. This is what 1
remember, Sir. So what was the com-
pellng rcason for the Government to
manufacture s:ooters with foreign col-
laboration when so much technical

know-how of . sophisticated nature is
available ?

Secondly, if the Government is quite
alive to the necessity of giving em-
ployment, part cularly to the unemploy-
ed cngineers, | can say that the public
sector is really a better proposition,
For 1hat also 1 plant in the public sec-
tor with our own technology will be a
better proposal than having foreign col-
faboration.

Thirdly T want to know whether the
‘Government Pas envisaged to utilise the
unutilised cap icity in the public sector
plant which is already running and
which has go. no work, whether there
is any such proposal in this Report of
the Murti Co nmittee or in the decision
taken by the Government to utilise the
manufacturing capacity and the ma-

chingy capacity available in the other
public sector units,

sft gHo vYo fasy : ofyw, F Ay
qA ST & AL S qga § R oar
T 4 Fg 8 5 oF afw av e
TP sfFmae ¥ ug foe 9 2 f5
1973-74 & @ aF T AT 99-
Iy T F HT JF QAT AE-
TIFRAT T AT 2 I ERT AT qr =G,
qaadla qRAT aF S SESfad o
Ig fear g 99R sfEwdls W1
AR ATF THEY FT A@IAFAT EHI
3T AZ ATA FET F AT ACHIT F8 THHAL
& f& us nE e ofemw §RT A
FATH T A TEFHAT T & g1 gt
FE F 7 W AT FEFNA qE OO
ifE e WY HEET A T FAT F
gaar & 4 a9 F g Ji=HE 1%
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AN ST "I A% A AT TEE §-
THOT OAART 1 AT FT AT 1 WTSAE
&3 § of foufa € a8 #9960 9
65 FATC ATATT FHTTT F ATEFI
Zn &, AfH A 7 39 F AT 0F 9
FT SHF FT A 3G TE § TAE
TiaS oA & o q IAF 21 AT AT
AT ZRaTE ThaTae T w7 fF e
AR A SEE F AETIEAT gl
A1 § g A Srear g I =6
da § T O 2 AR PN TR gHD
a3 & g 3 B oS Ay, d s
¥ 9 e (A &, fom o w1 A
21 grat @ fag a2 g, fomm 3%\ g
5 fr ga sAfeshiw dfzfora zara &
a5f § wrqufqer SreFEA 37 T 8
37 GO XN AR & AT T | A A
Gart A A0 §, 7 AL A A
w3 & forad 3w @ REU H1 ATEE
ﬁg‘&ﬁﬂ%lﬁaﬁﬁmmﬁ
ST AT § L

SHRI M. V. BHADRAM (Andhra
Pradesh): Sir, will the Government
assure this House that the indigenous
technical know-how and alzo  the
material available in India will be
fully utilised before they import
material or technical know-how under
this collaboration ?

SHRI M. M. DHARIA (Maharas-
tra): Mr. Vice-Chairman, Sir, I have
not been able to understand this craze
for foreign collabrations in spite of
{he fact that technical know-how indi-
genously is available in this country.
May I know from the hon. Minister the
reasons why the Government intends
to have this foreign collaboration.

Secondly, is it not a fact that it is
possible to uilise the present capacity
and also to expand the present privatei
sector so that it can be exploited for

the public purpose? Of course when
1 say this I am very clear. I have stated
his on the floor of the House that

there should be equity capital of the
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Government itself in such expansions
and the price control and quality
control sould be intriduced and the
Government should take care that
price and quality are properly main-
tained. When there are hundreds of
our Engineers who are prepared to
undertake such sort of things—in Kerala
they have already done it—why are they
not being encouraged? | am not op-
posed to the public sector; the whole
House knows my views but here [
feel that the Government has not taken
into consideration the resources already
available in the country. There are
people who are prepared to manufac-
ture this. May I know from the
Government whether he is going to
expand the present production in the
country and the present machinery
that exists in the country to 1is fullest
extent and may ! know why it is not
possible to encourage our young engi-
neers and entrepreneurs of the country?
Is it so much necessary to have this
foreign collaboration? 1Is it not a fact
that the private manufacturtrs here have
extentded all possible cooperation the
Government and it is possible for the
Government to have this done through
them, [n this background why the Go-
vernment as taken this decision it is very
difficult to understand at least for a
common man lke me. Will the
Government throw light on this?

I would like to warn this Govern-
ment, Today the Government should
immediately stop this craze for foreign
collaboration, if we want to see that
our engineers here and our technicians
here are employed. Instead of going
in for foreign colloboration, all possible
help should be made available to our
cngineers and the brains within India
itself,

SHRI LOKANATH MISRA : While
congratulating aill the protagonists of
the public sector on this particnlar issue
for having a national approach rather
than an ideological approach, I would
like the hon. Minister to kKindly tell
me whether, because of the inefficiency
of the public sector, he wants to make
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up that inefficicncy by going in for

. colluboration with o foreign party and

whether it is not a fact that in the
private sector even though no foreign
collaboration is available and the pri-
vate sector enterprises produce scoo+
ters and are prepared to produce moter
cars, it is only on an ideological basis
the Government does not want the
private sector to get this licence. They
want to invite forign collaborators to
come and displace our engineers who
are already unemployed in India and
create further confusion in the country
and boost up the prices of both scoo-
ters and moto cars by the public
sector entering the field for the pro-
duction of these items.

SHRI A, D, MANT
the Swtesman, to  which my hon,
friend, Mr. Misra, referred, mentions
also that the Government expects to
bring down the price of scooters by
Rs. 300 or Rs. 400/-. T would like
the hon. Minister not to give an as-
surance on the subject, but to tell us
candidly whether he frankly thinks
that this is possible knowing what is
the performance of the public sector
in this country. I want to go on re-
cord saying this in the year 1970 that
the scooters in the public sector will
cost mush more than the scooters in
the private sector, I want this to go
on record and in making this point I
would like to ask him very candidly ...

The report in

SHRI LOKANATH MISRA :
this Minister would be Minister
Foreign Affairs probably by then.

But
of

SHRI A. D, MANT : I would like the
Minister to tell us candidly in what
way does he expect to bring down the
price of scooters in the country. The
second point that has been made by
my hon. friend, Mr. Dharia, is this ...

THE VICE-CHAIRMAN
AKBAR ALI KHAN) :
repeat ?

SHRI A. D. MANI:
new point. I am superimposing my
point on his. A hundred thousand
engineers are unemployed in this coun-
try. The hon. Minister spoke about

(SHRI
Why do you

T am on a
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a proven design and he spoke about ‘

an export market, Have we exported
one  single Ainbassador, one single
Standard Herald, one single Fiat? Why
should we talk of an export market
when the interial production is not
adequate to mett the internal demands?
Where is he guing to export all these
scooters? Are we going in for high-
speed motor cycles? We want a
Motor cycle wlich will be serviceable,
which will be «conomic, which will go
at 40 km. or 5¢ km. spesd. There are a
number of engiieers who can produce
indigenous designs and I think it is an
mmsult to our idigenous engineers. .. .

THE VICE-CHAIRMAN (SHRI
AKBAR ALY {HAN) : Please ask a
clarification.

SHRI A. D MANI: I am making
2 point which I think, you will ap-
preciate. A pumber of engineers are
unemployed. We want a modern up-to
date design. The other point is this, Has
the Minister mde up phis mind not to
allow expansion of the present private
sector in scoolers? I may not go to
the extent of my hon. friend, Mr.
Dharia. He siid that there should be
equity particip ition and so on. These
are quite different matters.

But the p.esent private sector is
producing  salisfactory scooters. Are
you prepared 1> allow them to expand?
Are you prepired to give them facili-
ties?

These are he three points that ¥
pose before the Minister for his con-
sideration and answer,

Y S FETE AR (I )
WA WAl EIRT TR a@A # F
Ry A ag e w7 FTEET
TR &9 - @ 97 @ ¢ "R
FATWA § 7 A TS T 39
BRA TFES FT FiEA @ gum
™G @A A W T T o
¥ fF o S geifemrve wraTy §
AT g I AT ¥ AYN TFRIAT ¥
A T T I0 A AT AT T
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F oTod T W AT IWF ERA
oFEEw &7 feaa F@iew gEn, 39 A
R ST oA A § A g o
qaa f& agma TEs # F,
ST XTSI FEAET &, AT AT AA
FAT T[T E I@ FT WA F AGIL
gRTT ur &AW gR, S B FT F AL
7 wrgaraq faen g fF s= & A
T TN AT IE! A q T@ K HAA
FaRa N AT A FoFFNE ;7 AT
za¥ ¥w # ¢ W ¥ emaed fad g
TET AT T FET E | QU F Sraar =g
g & 0¥ fray seEs ¢ o am &
HIA FTEAT T T T TAW & AT
falt & 7 oY GTHTIY GA | F18 HTCAHT
@ =9 7 35 9rafa agr, afww o=
M A Tw ¥ fou WA uEeas T8
AR 2, ST FT AT AT qATAT I AT
TE, qg qTAAH B TA T

SHRI S. N. MISHRA: Sir, we had
expected a more comprehensive state-
ment from the Government on this
subject. The statement is made in the
context of certain problems that the
country is facing in respect of scooters
which are a means of transport for the
middle class, but we have been sadly
disappo.nted that the Government has
not thought it fit to give us a  full
statement with regard to this problem.
So far as I see, there are three or four
problems which the country is facing.
One is the lack of supply. If this
project comes by way of meeting the
demand of the public, then the demand
would be fulfilled only after seven or
cight years, as the hon. Minister has
said. What do we do during this inter-
val? There is a lot of pent-up demand.
a lot of clamouring demand. How are
we going to face this situation? On
that the Minister has not told the House
anything. There are some existing
units and about them the question has
legitimately been raised as to whether
the capacities of those units are going
to be augmented in order to fulfil this
demand. which probably could be done
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much more easily
quickly during this inerval. Therefore,
we would like to be assured on this
point whether the capacities are going
to be augmented in the present units in
order to fulfil this demand. If fhat is
going to be done, then with what sppeed
is that going to be done?

The second problem, Mr. Vicee-
Chairman, is with regard to the prices.
How are the prices going to be brought
down ?
been conceived in the public sector is
concerned, can the hon. Minister give
us any idea about the price that would
be charged for the scooter, and in what
way would it compare with the prices
prevailing just now ? On that also we
have not had any information.

Thirdly, there is the question of
quality control. There are scooters
which do not seem to be satisfying the
public with regard to their quality. In
what way the hon. Minister wants to
meet the criticism of the people and
provide a scooter of the right quality ?

Lastly, the question is with regard to
making the production completely indi-
genous. At the moment we have to
depend upon foreign import, from
foreign countries to the extent of 4
per cent or so. In addition to that,
we have to import a lot of steel requir-
ed for this purpose. So far as the
equipment is concerned, how does the
Minister propose to make it completely
indigenous? Again, with regard to the
quality of steel which we have to
import from outside, what does he
propose to do? That is another aspect
of the same question.

Onc thing more. We would like to

now what would be the investment
dimension of the project that has been
conceived in the public sector. On that
also the hon. Minister has not told the
House anything. And I may also add
that we would like to know what is the
proportion of the

production that is
proposed to be cxported to foreign
countries out of the one hundred

thousand scooters that the unit is going

So far as the new unit that has |
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to produce after seven ycars. What is
the stipulation with regard to the ex-
port that would be made out of it?

st F@Tm (gigmom) @ s
gfa S, § T FAT AT ATZAT E |

DR. (MRS.) MANGLADEVI TAL-
(Rajasthan) : 1 would like to
have just one clarification. It is the
accepted policy of the Government.
in the field of the fertiliser in-
dustry and fertiliser plants, to give
preference to our own people, at least
to the private sector in preference
foreign collaboration, foreign  capital.
foreign know how and foreign people.
Our know-how here is so much advan-
ced and it can advance. | quite agrec
that price and quality must be con-
trolled even in our indigenous efforts.
that we should not cncourage sub-
standard production which will oot
be liked by our own people becausce
Indians like quality products and not
sub-standard products. My clarifica-
tion is, why is not the same principle,
the same philosophy, applied that we
should, as far as possible, explore ail
possibilities because we arc bound to
give employment to the one hundred
thousand unemployed engineers; we
have to explore all the indigenous know-
how by way of raw materials, by way
of other technical points, in preference

1o the foreign collaboration that the
Government is thinking of.
THE  VICE-CHAIRMAN (SHRI

AKBAR ALT KHAN): Ncki Ramiji.

= FFUA : §IT AELS TRIA
78 {Far |

SHRI DINESH SINGH : Mr. Vice-
Chairman, since some of the Members
have asked similar questions and since
various matters have been raised, if you
will permit me, | shall decal with them
subject-wise and not refer to them exact-
ly in the order that they may have been
put to me,

I am very glad that this question of
foreign coltaboration has been raised in
its various aspects. May [ firstlv
clarify to the House that foreign colla-
boration does not mean that there will
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be all kinds of foreigners camping here
and producing this thing and that we
<hall be mere ipectators? The whole
point is, it has been decided in October
last year that we shall manufacture
scooters in thi. country and that we
should set up n the public sector a
factory which would be capable of
producing  o'e  hundred thousand
scooters per yrar. Government desired
to know wheth. T it would be possible to
find indigenous design and techniques
of mass produc.ion to manufacture these
purely within ‘he resources and know-
Jedge in this :ountry or whether it
would be nece ary for us to import the
design and alsd> the technology that
would be nece-sary to manufacture the
scooters. 'This limited aspect had been
considered by the Murty Committee and
they had invi‘ed indigenous designers
and others. Let us not confuse designers
with engineers  Engineers manufactur,
designers give the design of the article to
be manufactured. Therefore they had
invited applications from  designers,
even engincers and others to see whether
we could get + design  which  would
have been a jroven ‘one. The hon.
Shri Moni hat taken very great objec-
tion to the wo d ‘proven’, and he found
similarity be ween this and what
appeared in the newspaper. So far as
T recall, it wa: the exact word that we
used when we made a statement about
the motor car. ‘proven’. It is not a new
word that we have coined and that has
appeared in the newspaper for the first
time. But it is a known word which
means a “design” which has been prov-
ed in use somewhere else. Therefore.
the word that has been used in the
newspapers is merely accidental.

Now, the duestion was whether we
could find thi: here. This Committce,
after hearing people and inviting their
offers and otliers. came to the concle-
sion that there was mno indigenous
proved design which we could take into
manufacture in the public sector, and
the entire tecl nique of mass production
that goes in lesigning tools and the
machines that will produce the tools, the
entire techniqiie of mass production for
a hundred thousand scooters was not
available. To my knowledge 38 pcople
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. here have said that they are in a position

to manufacture scooters purely from
indigenous design and 1 dare say they
may be ablc to manufacture some
scooters. But whether they would be
able to manufacture a hundred thousand
scooters in the most efficient manner
is doubtful. Tt is the recommendation ol
the Committee that they would not be
able to do so. This is the point that T
would like the House to bear in mind
that scientifically it is possible to design
a scooter. [t is possible also to add the
frills and make it a goodlooking one but
the cntire technique of mass production
is not possible here. This is the example
in other countrics also. The Soviet
Union, for example. has been manufac-
turing cars for many years. They have
thc know-how to manufacture cars. The
cars are good. But when they went into
mass production of very large size, then
even they had to go out and seek colla-
boration with foreign companies so that
they would be able to manufacture
half a million motor cars in the most
economic way known to modern tech-
nology today. And it was this point
that came before us also. Should we be
satisfied with only old technology in this
country or should we keep abreast with
technology in all parts of the world,
because we have to be competitive if
we want the country to advance? There-
fore, the import of technology to be
able to produce something indigenously
is not exactly the same as the idea that
a forcign government will come and
establish its manufacture here, What, if
I may say so, we have been lacking is
not so much a question of import of
technology but to keep abreast of it, Even
these two manufacturers in the private
sector about which much has been said
in the House that they are in a position
to do this and that. are producing
scooters ten  or twelve vears old.
They also started with foreign collabo-
ration, not that they wused all these
engineers and designers who have been
available in this country. They import-
ed technology from outside and they
have not even cared to improve upon
it. It would have been some credit to
them if they had kept abreast in these
ten years in regard to the models that
the manufacturers with whom they
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collaborated are producing in other
parts of the world. But if you import
technology and stop at that stage and
then say that others must borrow
through these people who are producing
because nothing else is available in the
country, twelve-year model, surely, no-
body outside is going to buy them.
And even to our people, are we justi-
fied in forcing on them cars and
scooters which are totally obsolete
everywhere else? I do not know what
experience my other hon’ble friends
have in this House. Some of the motor-
cars indigenously produced have the re-
putation of being the world’s worst
cars. Must we continue to munufacture
them even in the public sector ? There-
fore, in taking this decision | can
assure the Housc that every aspect of
the national interest has been taken
into account. The idca was that we
must get the technique and the design
which would be modern, the latest,
that would find markets abroad.

1 think it was honourable Shri Shyam
Nandan Mishra who asked about the
cxport capability.  The  feasibility
seport has not yet been produced. 1
am reporting to the House—and 1 am
reporting to the House not because it
was a policy 1ssue as such but because
{ thought the House would be inteicsted
6 PM

in knowing that we had come
certain  decision—this

to a
limited question. [ can assure
the hon. Members that there

is no question of any leakage from
our side. T was going to announce it
in this House to-day anyhow, and
whatever publicity, so to say, one had
sought, onc would have got it tomor-
row. Onc day earlier does not make
any very great dificrence so far as we
are concerned personally. But what
we are trying to report to the House is
that we are implementing a decision
that has been taken earlier. As an
indigenous design is not available, we
have decided to go abroad to seek this
technology and collaboration. Now a
feasibility report would be made—what
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Now, with regard to export, in the last
meeting of the tripartite Industrial
Committee between the U.A.R., Yugo-
slavia and India, Yugoslavia showed
some interest and they said to us that
if we could manufacture a modem
scooter—they even mentioned the kind
of scooter they wanted—with a modern
design in this country, they would be
willing to buy in substantial numbers
from uvs and may even consider giving
up production in their country if we
could produce in such large numbers.

SHRI A. D. MANI: T want to ask
one question.

SHRI DINESH SINGH: Let me
finish. Therefore, these are the expec-
tations. When the feasibility is gone
into. then the entire range of informa-
tion will, [ am sure, be provided. as we
have been providing information to the
House from time to time. Now on the
question of indigenous manufacturz,
regarding thosc who have applied to us
that they can manufacture on indige-
nous know-how and material. we shall
certainly give them cvery possible
assistance that is within the ruales.

SHR1T BALACHANDRA MENON :
1 will bring the scooter here; just see
it.

SHRI DINESH SINGH: If they can
build a scootcr which is better  than
what we build, we shall be ver
happy and we shall certainly take that
into account in any further expansion
that we may go into in the public
sector, because this is only the begin-
ning; may be much more will be re-
Now, ! think there has bheen

quired.

some misunderstanding between  the
two Mishrajis who are sitting on  the
other side, about our taking seven

years to produce it. I was only saying
that if we had tried to go into the pro-
duction of the designs. technique and
all that here itself. it would take at
least seven years. But the idean was not
to wait for seven years.

SHRI1 S. N. MISHRA: How
years?

SHRI DINESH SINGH : When

many

the

etc. ' feasibility report is available. it will he
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made known. (Interruption) 1If the
hon. Member ‘ould have the patience
to hear me, h: will know what 1 am
trying to say. The exact time-scale
will be producid by the feasibility

report. But th: expectation is that we
shall reach a production target of
100,000 in four years from the time

collaboration i decided and the deci-
sion to go aheud is takem.

Now the other question raised was
about the prict. The hon. Member,
Mr. Mani, had read something some-
where. All thit you see in the news-
papers is neither true nor brought to
their notice b the Government. We
have not yet bezn able to assess what the
pricz will be aad 1 cannot say whether
it will be Rs. 20 or Rs, 300 or Rs, 400
or Rs. 1,000 cheaper, That is entirely to
be assessed when the feasibility report is
available and collaboration has been
gone into. No>w much interest was
shown about i.crease in the production
of the two la-ge manufacturing con-
cerms that aie producing  scooters.
So, sir, there ire two large factories
producing routhly 40 -to 45 per cent
each of todays production and they
have asked fcr expansion. We are
seriously consiJering this aspect of their
expansion. They are not asking, at
least one of hem who mentioned to
me, for any foreign exchange because
they feel that machinery and other
things could l'e got here. We have to
see how besi we can handle this
because these are dominant companies
in the sense hat their further increase
would attract the Monopolies Act and

other Acts. We have to see how
best we can handle this case, how
much expansion we can allow them.
But may T ay that we have not
turned it dovn? We are considering
this matter.,

Then. the 1onourable Mr. Mohan

Dharia raised the question whether we
should get into equity participation
with them. We can consider going into
cquity particisation with them. T think
what they aie producing is something
which is rathur obsolete. I do not know
whether it is worthwhile tying up Gov-
crnment’s maney in that. But certainly
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it will come if expansion is sanctioned.
It will come before the Financing Com-
mittee and other committees for assist-
ance and to that extent Government
control will be increased. I cannot say
for certain whether we would consider
it desirable to go into equity partici-
pation with them.

Then a question of demand has been
raised and it is our information that the
demand has been assessed at 200,000 by
the working group of the Planning
Commission till the end of the Fourth
Plan. ...

SHRI S. N. MISHRA : What is the
present demand ?

SHR! DINESH SINGH: Plcase let
me come 1o the points onc by one, The
demund as assessed by the Automobile
Development Council was 250,000 per
year. This would include scooters,
mopeds and motor-cycles. And we are
planning to meet this demand by the
creation of the capacity by 100,000 in
the public sector. Now, it is rather
difficuit to assess the annual demand
in that sense. But 1 would give you an

i idea of the production that exists. Thev

are producing around 50,000. ...

SHRI S. N. MISHRA: That we know.
It s 60,000.

SHRI DINESH SINGH:
60,000, and there is a large waiting
list. I gave the details to the House.
! am sorry I do not have those details
just now—the figures of the exact
number of people on the waiting list.
They are running into  astronomical
figures. That is why we are anxious to
tahe an carly decision so that people
stait getting scooters and we do not
keep their money with us. May I also
say that in the various questions that

have been raised, there was a feeling
that. may be, this will not provide
cmployment to  our engineers  and
others? But that is not true. The

project in the public sector will employ
Indian engineers and workers and
others and there will be no question of
the people being deprived of the job
opportunities. In fact. the creation of
cmployment capacity will ofler more
jobs.
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Then there is another question as to
whether we are going to make use of
the unutilised capacity in the public
sector. We shall certainly do that, We
shall make use of the unutilised capa-
city where it exists, That we shall
certainly try to. ’

Then about spare parts and compo-
nents to individual entreprencurs as
and where possible. This will be only
to the small entrepreneurs and not the
big enterprises because ours will be a
big enterprise and there will be no
advantage in passing on the production
of the public sector units to the private
sector on u large scale. In the small-
scale industrial sector we would like to
give parts and components to those who
can manufacture and, therefore, in this
totality this will benefit all the sections
that thc honourable Members have in
mind. We are not denying that. May
I just supplement that today thc pent-
up demand for scooters registered is
around 2! lakhs?

SHRI S. D. MISRA : Sir, one point
is not answered. 1 gave a figure given
by the Working Group on Transport
Equipment. According to them, by
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1977 the requirements of scooter will
be 4,50,000. The Minister has con-

tested my year. But it is not my year.

I take it that the Minister's year and
figure arc correct. He said that within
four years therc will be one lakh

scooters. The total requirement comes
to 4,50,000 and this is the figure given
by an official enquiry committee, How
do you propose to fill in the gap?

SHRI DINESH SINGH: If the hon.
Member goes through the statement he
will sec that the committee itself has
recommended that there should be a
built-in expansion possibility from the
very beginning. Shri Menon is pro-
posing to produce some scooters. There
will be some other hon. Members who
may like to produce scooters and we
will gladly consider their applications.

THE VICE-CHAIRMAN (SHRI
AKBAR AILI KHAN): The House
stands adjourned til  11.00 AM. on

Wednesday. .

The House then adjourned at
eleven minutes past six of the
clock till eleven of the clock on
Wednesday, the 19th  August.
1970
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